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O R D E R 

(Virtual Mode) 

 
09.09.2020:  Heard Learned Counsel for the parties. There is an 

application for impleadment I.A. No. 2116/2020. Learned Counsel for the 

Applicant submits that he has already filed an Appeal against the 

Impugned order on 07.09.2020. 

In such circumstances we think it proper to adjourn the matter. 

Let the Appeal be fixed on 15th September, 2020. 

 

   

[Justice Jarat Kumar Jain]  

Member (Judicial) 
 
 

 
[Balvinder Singh] 

Member (Technical) 
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